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Appointment of Managing Director of
M/S. Indian Oxygen Ltd.

1283, SIIRI CHANDRA SHEKHAR
SINGH : Will the Minmster of COMPANY
AFFAIRS be pleased to state :

(a) whether M/s. Indian Oxygen Limited
have, in their last annual meeting approved
the appointment of their Managing Director
on remunerations which violates the statutory
limit fixed lately by Government ;

(b) whether the same has been approved
by Government ; and

(c) if a0, the action being taken by Govern-
went to bring the remuncration of the said
managing director down within the statutory
limits?

THE MINISTER OF COMPANY AF-
FAIRS {SHRI RAGHUNATHA REDDY):
(8) to (c), Mr, Keith Hartley was Assistant
Managing Director of the Company from
Ist April, 1963 wnd was promoted as Joint

Diregtor with effect from Ist Bep-
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tember, 1969 on a salary of Rs. 8000/. pm.,
overscas allowance of Rs. 1500/- p.m. and
perquisites. Recently the company sought
approval to his appointment as Managing
Director with effect friom Ist April, 1971 on
the same salary ot Rs. 8000/ with increased
foreign allowance of Rs. 2500/~ p m. in addi~
tion to commission at 1% of the net profics
not exceeding Rs. 45,000/ per annum and
perquisites.  Although the proposed salary was
in cxcess of the administrative ceiling of
Rs. 7,500/-, it was approved in view of the fact
that Mr. Hartley was alicady drawing the
samec previously as the Joint Managing
Director and this came within the recognized
exceptions. His total remuneration by way
of salary and commission was however made
subject to the administrative ceiling of Rs. 1.35
lacs per annum and no increase in Overseas
Allowance was allowed. This remuneration
was subject to the approval of the company
at its general mecting as required under
Section 309 (1).

The Thirty Sixth Annual General Meet~
ing of the Company was scheduled to be
held m February, 1971. It 1s not yet known
if the said meeting was held and whether the
proposed remuneration was approved or not.

Abolition of Reservation of sgeats for
Scheduled Castes in Assemblies and
Parliament

128+, SHRI MUHAMMAD SHERIFF :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state

(a) whether Government have considered the
abolition of reservation of seats for Scheduled
Castes in the Assemblies and Parliament ;
and

(b) if so, the decision arrived at ?

THE DEPUTY MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 8. RAMA-
SWAMY) : (a) and (b). The matter was cone
sidercd at the time of the passing of the Cons~
titution (Twentythird Amendment) Act, 1969,
which has extended the period of such reservan
tions upto the 25th January, 1980,





